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BEFORE THE NATIONAL GREEN TRIBUNAL (SZ) CHENNAI

Application No. 37 of 2023

BETWEEN:

SRI. PARAMESHY e APPLICANT
AND

THE DEPUTY COMMISSIONER & ORS ... RESPONDENTS

STATEMENT OF OBJECTIONS ON BEHALF OF “PAVANI MIRABILIA”

L.

[§®)

(S ]

(RESPONDENT- 10)

The address of the 10™ respondent for purposes of court notices and process is
that of its counsel Mr. Ashutosh K L, Advocate, office at Flat No.l, Shree
Krishna Residency, Langford Road Cross, Shanthinagar, Bangalore-560025

The above application is wholly false, frivolous, vexatious and not maintainable
in law or on facts. The same has been filed with the malafide intention of
coercing this respondent into terms. The application lacks bonafide and is liable

to be dismissed in limine.

The application is liable to be dismissed on the ground that it is barred by
limitation. Section 14 (3) of NGT Act specifies that no application for
adjudication of dispute under Sec. 14 shall be entertained by the Tribunal unless
it is made within a period of 6 months from the date on which the cause of action
for such dispute arose. In the instant case, admittedly the plans of this respondent
were sanctioned as on 30.1.2021, after the respondent obtained necessary

permissions, sanctions, approvals etc. from the competent authorities.

After a detailed examination of all aspects relating to environment, the State
Level Environment Impact Assessment Authority has accorded environment
clearance for the project in question. Copy of the Environment Clearance issued
by the State Level Environmental Impact Assessment Authority (SEIAA) dated
04.09.2020 is produced herewith marked ANNEXURE Al. Consent for
Establishment issued by Kamataka State Pollution Control Board dated
29.04.2022 is produced herewith marked ANNEXUE A2. The Town Planning
Authority, Bangalore Development Authority, Bangalof\ias issued work Order
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(CFE) vide No. BDA/TPM/DLP-21/2013-14/1440/2020-21 dated 30.01.2021.
The plan claiming to be the master plan has been produced by the respondent as
ANNEXURE A3. Very significantly, applicant himself refers to all these

permissions, sanctions, consent in para 3 (1) of the application.

. Over 2 years have lapsed subsequent thereto. Application has been filed after a
lapse of 2 years. On this ground alone, the application is liable to be dismissed.
The construction was commenced immediately thereafter in the same year
(2021) and has been ongoing ever since then. In fact, the building Apartments
comprising of Block A to Block J are under construction, wherein most of the

construction of Block A to D & J have already been completed.

. The applicant has suppressed material facts that, construction was commenced
way back in the year 2021 Towers comprising of Block A to Block J are under
construction, wherein the construction of Block A to D & J have already been
completed. The Nala which exists in the property have been retained apart from
being strengthened. As per the Revenue Documents the Kaludari and Saravu
which passes through the Sy. No.23 has been shifted to either side of the project
site vide DC Order dated 28.08.2018.

. The application is liable to be dismissed on the ground of suppression of material
facts and documents from this Hon'ble Court. The Hon’ble Supreme court has
time and again held that if a litigant suppresses material documents from the
court or a judicial forum, the same tantamount to committing fraud on the court
or judicial fora and that the proceedings has to be dismissed in limine without
even going into the merits of the matter. The applicant has produced documents
by interpolating them which again amounts to committing fraud not only on the
respondent but also on this Hon'ble Tribunal. In the light of the above
background, the respondent controverts various averments and allegations made

in the application as under:

. The allegation made in paragraph 1,2 & 3 of the application that this respondent
is constructing multistoried residential apartment on the land specified in this
paragraph is true. However, it is false to allege that this respondent is
constructing  permanent  concrete  structure by encroaching the

stream/Rajakaluve/water bodies and its buffer zone gnd there has been



encroachment of protected eco sensitive zone. It is equally false to allege that
the construction had violated the guidelines ol environmental law and the order
of the Hon'ble High Court and the National Green Tribunal. The construction is
not illegal as alleged or otherwise and is perfectly legal. The allegation that the
respondents | to 9 have noticed that there has been llegal construction |s also
false. As stated carlier, there is no illegal construction, As per the Report
submitted by the Karnataka State Pollution Control Board dated 03,07,2023 filed
before this Hon'ble forum it is clear that, there is no encroachment of

Nala/Rajakaluve and also the buller zone is being maintained measuring 15 m

from the central line of the nala in Sy. No,124 and 125.

9. It is submitted that, the Report submitted by the Bangalore Development
Authority dated 30.04.2024 for the construction of G+19 residential building and
G+13 commercial building. That, as per the para 4 of the said Report it is crystal
clear that, as per the Village Map/Revenue Records it was found that tertin
Nala was passing through Sy. Nos,22, 23, 124/1 and 125/1. Accordingly, (rom
the centre of the Nala, an arca of 15 m on either side was carmarked as bufler
zone with no constructional activities to be undertaken in the said arcas. Further,
as per para 5 of the said Report, jt is clear that there is no physical existence of

the Nala, as per the site conditions, and the bufTer zone has been maintained as

per the village map and the revenue records,

10.The allegation made in paragraph 4, 5 & 6 under heading fucts in briel' that
Respondents 1 to 9 have colluded with all the respondents and have failed to
enforce the law is false. ANNEXURE Al to A3 produced by the petitioner have
been deliberately over-written as it is apparent to the naked eye and physical
Nala which does not exist have been shown to pass therein. As per the Report of
Karnataka State Pollution Board at para 5 of the said Report, it is clear that there

is no physical existence of the nala, as per the site conditions, and the bufle e

has been maintained as per the village map and the revenue records.

1 1.The allegation made in paragraph 4 under heading facts in brief Further the water
body/ storm water drain which is flowing from east to west in survey No.22,
AND water body/ storm water drain/Rajakaluve which is flowing from east o
west in survey No. 23 the water body and the pedestrian pathway is been
completely encroached and in the survey Number 124 and lEv not true and
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denied as false. It is pertinent to state that, with respect of the same allegations
made by the applicant, the inspection report filed by KSPCB, Bangalore in para

2 states that, as per the Revenue Documents the Kaludari and Saravu which

passes through the Sy. No.23 has been changed to either side of the project site
vide DC Order dated 28.08.2018. The allegation made in paragraph 4 under

heading facts in brief, of the application are all false and baseless, the same could

be easily proved on perusal of the reports filed by the concerned autherities on
the direction of this Hon'ble Tribunal. The said authorilies have clearly stated in
their report that the Respondent herein has not encroached any such water body
nor has constructed any permanent structure on the buffer area. That, the above

application is filed only to harass the respondent herein.

12.The petitioner has categorically stated that the building plan has been obtained
by the respondent way back on 30.01.2021 environmental clearance from the
State Level Environmental Impact Assessment Authority (SEIAA) way back on
04.09.2020, consent for establishment from the Karnataka State Pollution
Control Board way back on 29.04.2022 clearly showing thereby that the
petitioner was fully aware of these permissions, sanctions and approvals and has
kept quiet for over 2 years and has then filed the present application, showing
thereby that the application is hopelessly barred by limitation. The property in
question falls within the planning area of Bangalore. The Bangalore
Development Authority which is the planning authority has prepared the master
plan in respect of the said area. A perusal of the same clearly bears out that there
has been interpolation and over-writing by the petitioner himself. The

application hence is liable to be dismissed on this sole ground.

13.This respondent is producing the relevant page of the master plan of Bangalore
pertaining to the area, A perusal of the same bears out that there are no physical
nala passing through the land in question. The Hon'ble High Court of Karnataka
in Writ Petition No0.44277/2011 C/W W.P. No.29108/2011 reported in 2012
SCC Online Karnataka 2679 has held that when the Master Plan is prepared by

the planning authority as mandated by the Kamataka Town and Country
Planning Act, the village map loses its credibility and ceases to be valid. Copy
of the said judgement is produced herewith marked as ANNEXURE Ad. In view

of the law declared by the Hon'ble High Court of Karnataka, which is binding

on all concerned, the village map loses significance, efficacyand validity.
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I8.The allegation that the respondent has rushed to make financial gain by
constructing building over waterbodies throwing all statutory guidelines to air
and respondent had indulged in unfair trade practices along with other illegalities

are all false,

19.The allegation made in paragraph 4(a) under heading grounds that the
respondents authorities have a duty under the law to protect, preserve and
maintain waterbody/nala and its buffer zone free from encroachment and
contamination may be true. The respondents have carried out their duty properly

and there has been no infraction in this regard.

20.The allegation made in paragraph 4(b) under heading grounds that the
respondents have not taken any steps to prevent ongoing construction is a

meaningless statement. There is absolutely no need to prevent the ongoing

construction. Sole hod @ s Naled _l?}?]zo?g
D ey e\pf,a c,e_o‘-‘bw mM-E

21.The allegation made in paragraph 4(c) under heading grounds that there has been
failure on the part of respondent No.| to 6 and 9 to perform their fundamental
duties and that the same has resulted in the severe damage to the environment
and eco system at and around the construction site and that the alleged violation

of environment laws has been endorsed by respondent no. | to 10 are all totally

false.

22.The allegation made in paragraph 5 under heading grounds that the cause of
action arose on 17.11.2022 where the applicant sent complaint to the respondents

and that this application is well within the prescribed time are false.

23. The petitioner is not entitled to any interim relief or the main relief. The petition

being a totally false, frivolous, motivated and malafide petition is liable to be

dismissed with costs.

WHEREFORE the respondent No.10 most respectfully pray that this Hon'ble

Tribunal be pleased to dismiss the suit with cost in the interest of justice and equity,

® PN

Advocate for Respondent No.10 Respondent No.10



VERIFICATION
[, Ragava Roa, Managing Director — Sai Sravanthi Infra Projects Pvt. Ltd, #601,

PAVANI VISISTA, Saibaba Temple Road, Greengarden Layout, Munikolala,
Bangalore-560037 do hereby verify and state that the contents above are true to

the best of our knowledge, information and belief.

e

Respondent No.10
Date: 19-07 ~QodL}-

Bangalore



BEFORE THE NATIONAL GREEN TRIBUNAL (SZ) CHENNAI

APPLICATION NO.37 OF 2023

BETWEEN:

SRL PARAMESH.Y ... APPLICANT
AND

THE DEPUTY COMMISSIONER & OTHERS ~ ...... RESPONDENTS

VERIFYING AFFIDAVIT

I, Ragava Roa, Managing Director — Sai Sravanthi Infra Projects Pvt. Ltd, #601,
PAVANI VISISTA, Saibaba Temple Road, Greengarden Layout, Munikolala,
Bangalore-560037 the respondent No. 10 do hereby solemnly affirm and state on oath

and swear accordingly as follows:

1. T affirm that | am the respondent No. 10 in the above case and as such [ am
conversant with the facts and circumstances of the case hence competent to swear
this affidavit

2. 1 affirm that the averments made in the accompanying statement of objections from
paragraphs 1 to 23 are true and correct to the best of my knowledge, information and
belief.

Identified by me
-~ PN 4
- ? o~
Ko p;%\\"\ @%L\\
Advocate Deponent

Date: 18-07—30.411.

Bangalore
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ANNEXURE A :Copy of the Environment
Clearance issued By SEIAA dated 04.09.2020

ANNEXURE B : Consent for Establishment issued
by Kamataka State Pollution Control Board dated
29.04.2022

ANNEXURE _C: Order (CFE) vide No.
BDA/TPM/DLP-21/2013-14/1440/2020-21  dated
30.01.2021 issued by Bangalore Development

Authority, Bangalore.

ANNEXURE D: Copy of the said judgement of The
Hon'ble High Court of Kamataka in Writ Petition
N0.44277/2011 C/W W.P. No.29108/2011 reported
| in 2012 SCC Online Karnataka 2679 Qnngscsg -4~
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ANNEXURE -

-y
State Level Environment impact Assessment Authority-Karnataka
(Conslituied by MoEF, Government of India, under section 3(3) of E(P) Acl, 1988)

No. BEIAA 63 CON 2020 Date: 04-09-2020)
To,

M/s. Sai Sravanth: Intra Projects Pyt Ltd,

S V. Square, 5th Floor,

#8-2.293/82/ A/ 79-R,

Road No. 36, Jubiles Hills,

Hyderabad-500033

Sir,
Sub:  Proposed Mixed Used developmental Project at Sy Nos. 23, 22, 21/1,

21/2, 21/3, TM & 125 of Seegehalli Village, Bidarahalli Hobli, Bangalare
East Taluk, Bangulore Karnataka by M/ s Sai Sravanthi [nfra Projects Pvt.
Ltd - Issue of Environmental Clearance - Reg.

vTeRrevu

This has rveference W your online apphication beating proposal
NoSIA/KA/NCP/52556/2020 received on 1Y% March 2020 and EIA Keport
propasal No. SIA/KA/MIS/55389/2020 received on 142 August 2020 by SEIAA,
Kamataka and subsequent letiers addressed to SETAA/SFAC Kamataka furnishing
further mformation secking prior Environmental Clearance for the above project
under the EIA Notification, 2006, The proposal has besn appraised as per the
procedure prescribed in - the provisions under the EIA Notification, 2006 on the basis
af the mandatory documents enclosed with the application viz., the Form 1, Form
1A, conceptual plans , BIA report and the additional darifications furnished in
response Lo the observations of the SEAC/SHIAA, Karpataka,

2. Itisinter-alia, noted that M/S. Sai Sravanthi [nfra Projects Pvt. Ltd. propased
far Construction of Mixed Used developmental Project on a plot area of
" 61,7147 Sqm (15-10 Acres). The total built up avea is 3, 44,603 80 sqm (Residential -
3,07,053.50 Sym & Commercial - 37,550.30 5qm). The proposed building conaists of
1967 No's of units (1731 No's + 236 No's EWS Units]. Residential Building with
2R+G+19UF & Commercial Building with 3B+G+ISUF. Total parking space
propased is for 2555 No's aof Cars. Total water consumption is 1435 KLD (Fresh
_water + Recycled water). The total wastewaler discharge 151,215 KLD, It is proposed
Lo construct Sewage Treatment Plant with a capacities of 1200 KLD (Residential) and
100 KLD (Commercial). The project shall have DG sets of 1700 KVA 25 N0 5tor.
Residential & 1,100 KVA x3 No's for Commercial, as alternative sousdy-af powef. :
" supply The total project casl is Re. 41010 Crores ,f P s 3
Bof AT
3. The project proposal was cinsidered by SEAC during the ‘meetir -fmld‘ on
21# July 2020 and got recommended for issue of ToR. The saicl recommendation was

: & ! _-;m.-r—--"p‘.
—_——— E ¢ - 1

Room No. 708, 7th Floor, 411 Galz, M 3 Bulkding, Bangalore - 560 001 Phone - 080-25032407 Fane (orea5437 7
Websile hilpHanviconmanicleaancenicin  hitg/fselaa kamnataka govin  e-mal - msseiaakarnalaka@gmal com
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State Lovel Environment Impact Assessiment Authority-Kamataka | |
(metnded by MudF (cwomurest of india ey sorbon WW) of BP) A, 1y
B&H&EH_HA Proposed Mixsd Used deve ‘
o CO 20 Project by M/ S. Sad Seavanihi ledrs
Projects Pyt Lad

considerad y SEIAA during the meeting held on 3% August 2020 and decided ©
tssue ToR. Accordingly ToR was issued vide letter dated 12% August 2020 for
conducting Environment Impact Assessment (ELA) Study.

. @ Itis Inter-alla, noter] that M/5. Sal Sravanthl Infra Projects Pvt, Lid, got the
EIA study conducted by Sr. Dodda Mudde Gowda K. S, 6/0 Shivalingaiah K,
M/ Aqua Tech Systems, Sroe Nele, 7% A Cross, Near Indian Education Society,
Janabharathi, 2 Srapge Mariy appanapalys, Bangalore 560056 in respect of whom
the Applicability of the Notification No. 5.0 648 (E) dated 3 March 2016 Issued by
the MuET, Gol, regarding mandatory accreditation of Environmental consultant from
NABET/QCI stands deferred in view af the inferim order granted by Hon'le High
tourt of Karnataka in W.P Nos 15026-15088 /2016 (GM-RES) dated 21% March 2020.
The E1A repart was submitted on 14 August 2020,

9. BuulunﬂuirdumuﬁmmhmmmbymLm-ﬂmnndobyymudym
consultant, Sri. Dodda Mudde Gowda K. 8. 8/0 Shivalingaish K. M/s Aqua Tech
Systems, the State Level Expert Appraisal Commlttee (SEAC) appraised the
mthemeeunghelumZ*Auguytmmhlmmﬂadforlsned
Ervironmental Clearance.

6. The SEIAA Kamaka after due consideration of the relevant documents
submitted by the project proponent, additional clarifications furnished in respomse Lo
its observations and the recommendation of the SEAC have in their meeting held on
31" August 2120 decided to accard Environmensal Clearance in accordance with the
provisions of Environmental [mpact Assessment Notificaton-2006 and s
subsequent amendments, subject 1o strict compliance of the following terms and
coruditions: -
. Statutory Compliance.

f) The project proponent shall obtain all necessary  clearance/ pramnission
from all relevant agencles including town planning authority before
commencement of work. All the construction shall be done in accordance
with the Jocal bullding byelaws.

i)  The approval of the Competent Authority shall be obtained for structural
safety of the constructions due to carthquakes, adequacy of firefighting
equipment el as per National Building Code Induding protection
moasures from lightening etc.

15)  The project proponent shall obtain forest elearance under the provisions of
Forest (Conservation) Act, 1980, in case of diversion of ‘Dmllgﬂ«ulﬂprggn

forest purpuse involved In the project. Proit o tintadlf P
w)  The proponant shall obtain clearance from the Natlmn}fj}ﬁ?d’ for Wildlife,
if apphicable w2 T o

v)  The project propoment shall obtain Consent 1o Euuﬁ}kbﬁ / b .
the provisions of Air (Prevention & Control uﬂ’ollu.slutb Act, 1981'a
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Htatg Level bnviromment inpact Assessmient Authorty-Karnstaka | &

st ind b WA, Uomansr s o Lol vy whe o) €8] wf 14)") st i) %
Fropised Wixed Uned dovel il
REIAA & CON 30 Profiset by M/, Gal Senvanibl Infra

Prvvfisin Pt 40

Water ('vevention & Contral of Pollution) Act, 1974 from the concerned
State Pallution Control Board/ Commitiee,

Vi) The project proponent shall obtain te necessary permission lor draw! of
ground water / surlace water roquired for the project from the competent
authanity

vil) A certificato of adequacy of avallable powar from the agancy supplying

power ko ther profect atong with the laad allowed for the project should e
Uht{‘h“.ﬁ'(li

vil) Al orher statutory cleamnces such as the approvals for storage of diesel
irorm Chiel Contraller of Explosives, Fire Department, Civil Aviation
Department shall by otdaimel, s applicable, by project propoments Trom
the respective competeril authorities,

i)  The provisteow of the Salld Waste Management Rules, 2016, e-Wasie
(Management) Rules, 2016, and the Plastics Waste Managjement Rules,
2016 ghall be followed

x)  The project proponemt shall follow the ECBC/BCBC.R prescribed by
Bureau of Eneryy Efficiency, Ministry of Power strictly

1. Al quality monitoring and preservation

i) Notification GSR Y94(E) dated 25.01.2018 of MoEF&CC regarding
Mandatory Implementation of Dust Miligalion Measures (or Corstruction
and Demolltion Activities for projucts requiring Environmental Clearance
shall be complied with,

i) A management plan shall be drawn up and implerwnied t contain Jw
current exceedance i any in ambient air quality at the site,

i) The project propanent shall install system to carryout Ambient Alr Quality
monitoring  for common/criterion  parameters relevant to the main
poliutants released (e.g. PMuw and PMas) covering upwind and dowrniwind
directions during, the construction period

iv)  Diesel power penerating sets proposed as source of backup power should
be of enclosed type and conform to rules made under the FEnvironment
(Mrotecton) Act, 1986. The height of stack of DG sets should be equal to the
height meeded for the combined capacity of all proposed DG sets. Use of
low sulphur diesel, The location of the DG sels may be decided with in
consultatinn with State Pollution Control Board.

v)  Construction site shall be adequately barricaded before the: @fi&ﬁﬁéﬁﬂn »
begins. Dust, smoke & other alr pollution prevention plaaswres shall be -
provided for the buillding as well as tha site. These nm'pﬂmm shall inelade ’
screens for the building uwnder construction, contfigous dl“%t{‘;,;gm
breaking walls all around the site (at least! 3/ meter, deight)
Plastic / tarpaulin sheet covers shall be provided for Vohicles hrinuiuﬁin
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State Level Environment Impact Assessment Authority-Karnataka

(fmmwwm.cwmldWhnmmmdmm:%) l %
Propased Mixed Uged developmental
SEINARY CON 2120 Project by M/S. 5ai Sravanthi [nfra
Projects Pvt. Lid

vi)

vil)
viil)

sand, cement, murram and other construction materials prone to causing
dust pollution at the site as svell as taking out debris from the site.

Sand, murram, loose soil, cement, stored on site shall be covered
adequately so as to prevent dust pollution.

Wet jet shall be provided for grinding and stone cutting.

Unpaved surfaces and loose soil shall be adequately sprinkled with water
to suppress dust.

All construction and demolition debris shall be stored at the site (and not
dumped on the roads or open spaces outside) before they are properly
disposed. All demolition and construction waste shall be managed as per
the pravisians of the Construction and Demolition Waste Rules 2016,

The diesel generator sats to be used during construction phase shall be low
sulphur ttiesel type and shall conform to standards prescribed under
Environmental (Protection) Rules for air and noise cmission standards,

The gaseous emissions from DG set shall be dispersed through adequate
stack height as per CPCB standards. Acoustic enclogure shall be provided
to the DG sets to mitigate the noise pallution. Low sulphur diesel shall be
used, The location of the DG sct and exhaust pipe height shall be as per the
provisions of the Central Pollution Control Board (CPCB) norms.

I Water quality monitoring and presurvation

)

The natural drain system should be maintained for ensuring unrestricted
flow of water. No construction shall be allowed to obstruct the nahural
drainage through the site, on wetland and water bodies, Check doms, bio-
swales, landscape, and other sustainable urban drainage systems (SUDS)
are allowed for maintaining the drainage pattern and to harvest rain water.

Buildings shall be designed to follow the natural topography as much as
possibie. Minimum cutting and filling should be done,

Total fresh water use shall not exceed the proposed requirement as
provided in project details.

The quantity of frosh water usage, water vecycling and rainwater
harvesting shall be measured and recorded to monitar the water balance as

projected by the project proponent. The record shall be submitted to the
Regianal Office, MoEF&CC along with six monthly Monitoring repirts

A certificate shall be obtained from local body supplyingzivals, specilying -5

the total annual water availability with local authofity;” the gquantity of <. . .

water already commilted, the quantity of water allotted ‘fthg, pr?‘ojccl
under corsideration and the balance water available, thig 'should be
specified separately for ground water and surface {vaer sources, énsuring
that there is no impact on the other users. W
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State Level Environment Impact Assessment Authority-Karnataka

fCamstinarer b MoBF, Government of Indss snder section 50) of EIF) Act, 19%) l/,f
Proposed Mixed Used developmental
SEIAA 63 CON 220 Project by M/S. Sai Smvanthi Infra
Projects Pyt Ltd

vi)

x)

xiif)
xiv)

xv)

xvi)

xvii)

At least 20% of the open spaces as required by the local building bye-laws
shall be pervious. Use of Grass pavers, paver blocks with at least 50%
opening, landscape etc. would be considered as pervious surface.

Installation of dual pipe plumbing for supplying fresh water for drinking,
cooking and bathing etx and other for supply of recycled water for
flushing, landscape irrigation, car washing, thermal cooling, conditioning
etc. shall be done.

Use of water saving devices/ fixtures (vie. low flow flushing systems: usc
of fow flow faucels tap aerators etc) for water conservation shall be
incorparated i the project area.

Separation of grey and black water should be dane by the use of dual
plumbing system. In case of single stack system separate rectroulation lines
for flushing by giving dual plumbing system be dane.

The project proponent shall identify a suitable source of treated water for
construction and submit an MOU/ Agreement with such suppliers. If s¢ the
supplier identified shall be responsible for treatment of water with
appropriate technalogy to the standards required for constriction purpose.
The local bye-law provisions on rain water harvesting should be jollowed

If local bye-Iaw provision s not available, adequate provision for starage
and recharge should be followed as per the Ministry of Urban
Development Model Building Byelaws, 2016.

A rain water harvesting plan needs to be designed where the recharge
bares of minimum one recharge bore per 5,000 square meters of bailt up
arca and storage capacity of minimum one day of total fresh water
requirement shall be provided. In areas swhere ground water recharge is
not feasible, the rain water should be harvested and stored for reuse. The
ground water shall not be withdrawn without approval fom the
Competen: Authority.

All recharge should be limited to shallow aquifer.

No ground water shall be used during construction phase of the project.

Any ground water dewatering should be properly managed end shall
conform to the approvals and the guidelines of the CGWA in the matter
Formal approval shall be taken from the CGWA tor any ground water
abstraction or dewatering.

The quantily ol fresh water usage water recycling and | raiwdtes
harvesting shall be measured and recorded to monitor thie water Balanne. = <
The record shall be submitted to the Regional Officg; MakF&CCalong =
with six monthly Monitoring reports. qos :t»’ *\.« i
3 :; g -

Sewage shall be treated in the STP based an MBBR/SER Technasgy with
tertiary treatment le. Ults Filtration. The treated effluent from shall
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Slate Level Environment Impact Assessment Authority-Karnataka
(Comaniuwd by hadé?, Comerimment of (niis inder soaos KY) af Ky Aal ()

S
Proposed Mived Used developmental 15
SEIAA 63 CON 2020 Project by M/%. Sal Sravanthi Infra
Projects Pvt, Lad

be recycled/reused for Aushing, landscaping and HVAC cooling, NO
treated water shall be dlscharged tn municipal drain.

xvill)  No sewage or untreated effluent water would be discharged through
storm water drains,

x.u) The existing water bisly, canals and jakaluve and other dralnage and
water bound structures shall be retained unaltered with due buffer zone as
applicable and maintained under tree cover,

xx)  Onsite sewage treatment of capacity of treating 100% waste water t0 be
Installed. The installation of the Sewage Treatment Plant (STP) shall be
certified by an independent expert and a report In this regand shafl be
submitted to the Ministry before the project is commisstoned for operation.
Treated waste water shall be reused_on site for landscape flushing, couling
tower, and other end-uses. xcess treated water shall be discharged as per
statutory norms notified by Ministry of Environment, Forest and Climate
Change Natural treatmant systems shall be promoted.

wii)  Periodical monltoring of water quality of treated sewage shall be
conducted. Necessary measares should be made to mitigate the odour
problem from STP,

i) Sludge from the onsite sewage treatment, including septic tanks, hall be
collocted, conveyed and disposed s per the Ministry of Urben
Developmenl, Central Public Health and Environmental
Organization (CPHEEO) Marnual on Sewerage and Sewage Treatment
Systerns, 2013,

[V.  Nolse monitoring and prevention

i} Ambient noise levels shall conform to residential aren both during day and
night as per Nuise Pollution (Control and Regulation) Rules, 2000.
Incremental pollution loads on the ambient alr and noise quality shall be
closely monitored during canstruction phase. Adequate measures shall be
made to reduce ambient air and noise level during construction phase, so
as to conform to the stipuloted atandards by CPCB / SPCB,

li)  Noise level survey shall be caried 28 per the prescribed guidelines and

report in this regard shall be submitted to Regional Officer of the Ministry
as a part of six-monthly compliance report.

iil)  Acoustic enclosures for DG sets, noise barriers for ground-purt By, gear
plugs for operating personnel shall be Implemented. - §6 Smitigatiafy., - »,
measures for noise impact due to ground sources. AT . W%,

i,

Iv)  The project proponent shall ensuse the time specification prescifhe digrihe
Hon'ble High Court of Karnataka in WP. No. 1938/7011 (LB - R85 1L .
on (4.12.2012 for different activities involved in construgtion work ' | 1 |
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V. Energy Conservation measures

i) Compliance with the Energy Conservation Building Cede (ECBC) of
Bureau of Bnergy Fificiency shall be ensured. Bulldings in the States which
have notified their own FCBC, shall comply with the State ECBC.

i)  Outdoor and common area lighting shall be LED.

itl) Concopt of passive solar design that minimize energy consumption in
bulldings by using deslgn elements, such es bullding arientation,
landscaping, efficent building envelope, appropriate fenestrabion,
increased day lighting design and thermal mass etc. shall be incorporated
In the bullding design, Wall, window, and roof u-values ghall be as per
ECBC specifications.

iv)  Energy conservation measures like installation of LED for the lighting the
arca outside the building should be integral part of the projoct design and
should be In place before project cammissioning,

v)  Salar, wind or other Renewable Energy ahall be installed to meet
electricity generation eyubvalent to 1% of the demand load oc as per the
state level/ local building bye-laws requirement, whichever is ugher.

vi)  Solar power shall be used for lighting in the apartmen! to reduce the
power load on grid. Separate electric meter shall be installed for solar
power. Solar water heating shall be provided to meet 20% of the hot water
demand of the commercial and institutional building or as per the
requirement of the local building bye-laws, whichever is higher.
Residential buildings are also recommended to meet its hot water demand
trom solar water heaters, as far as possible.

VI,  Waste Management
i) A certificate from the conpetent authority handling municipal solid
wasles, indicating the existing civic capacities of handling and their
adequacy to cater to the MSW, generated from project shall be obtained.

1) Disposal of muck during construction phase shall not create any adverse
effect on the neighboring communities and be disposed taking the
necessary precautions for general safety and health sspects of people, only
in approved sites with the approval of competent authority

1) Separate wet and dry bins must be provided and at the ground level for
facilitating segregation of waste. Solid waste shall be segregated-into wel
parbage and inert materials. ‘4/,"';.&\_ k'?;'fv'},'i&i,_cf_w S,

iv) Organic wasle compost/ Vermiculture pit/ Org i T-::Waste ,Cgpv~~:ﬁe£::,
within the premises with & minimum capacity of 0 5 /I-“‘."#f"l_!}jd@;."um e h
be installed. g‘ s b

v)  All non-blodegradable waste shall be handed 0?%.}34 authorized meeyclers
for which a writton lie up must be done with the aq&ét)\rlz.ed recyclefids
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vi)

Vi)
L

viii)

Stote Level Environment limpact Assessment Authority-Karnataka

Any hazardous waste genersted during construction phase, shall be

disposed off as per applicable rules and norms with necessary approvals of
the State Pollution Control Board,

Use of environment friendly materlals in bricks, blocks and other
construction materials, shall be required for at least 20% of the construction
material quantity. These include Fly Ash bricks, hollow bricks, AACs, Fly
Ash Lime¢ Gypsum blocks, Compressed earth blocks, and other
environment friendly materials.

Fiy ash should bo used as construction material as per the provision of Fly
Ash Notification of September, 1999 and amended as on 27% August, 2003
and 25 Januvary, 2016, Ready mixed concrete must be used in
construction.

Any wastes from construction and demolition activities related thereto

shall be managed s0 as to strictly conform to the Construction and
Demalition Waste Management Rulas, 2016.

Used CFLs/TFLs/ LED should be properly collected and disposed off/sent
tor recycling as per the prevailing guidelines/ rules of the regulatory
authority to aveld mercury comamination.

VIL Green Cover

i)

1)

iv)

No tree cutting/transplantation should be carried out unless exigencies
demand. Where absolutely necessary, tree transplantation shall be with
prior permission from tha concerned regulatory authority. Old trees
should be retained based on girth and age regulations as may be
prescribed by the Forest Department. Plantations @ be ensured species
{cut) to species (planted).

A minimum of 1 tree for every 80 Sqm of land should be planted and
mainmined. The existing trees will be counted for this purpose. The
landscape planning should include plantation of native species. The
species with heavy faliage, broad leaves and wide canopy cover are
desirable. Water intensive and/ or invasive species should not be used for
landscaping,.

Where the trees need to be cut with prior permission from the concerned
iocal Authority, compensatary plantation in the rado of 1:10 (L.e. planting
of 10 trees for every 1 tree that is cuf) shall be done and-maintafied.

Plantations to be ensured species (cut) to species (planted), A ¥ —— 2.7+

"

Topsoil should be stripped 1o a depth of 20 em From tE aréas proposed or

buildings, roads, paved areas, and external services. If"shouyld e
stockpiled appropriately in designated areas ind/ ude during
plantation of the proposed vegetation on site. al A

(1 y ;\_!-t:. _' ;l‘ 1 .}
W 4 P 13 5 =

v
LS

Ly
‘-‘It s

.



State Lovel Enviroranent Impact Assessment Authority-Karnataka

(Coenkmied by MollF, Governmend o India vinder section 503) of BT Act, 1996)
Proposed Mixed Used developmental

SEIAA 63 CON 20) Project by M/5. Sai Sravanthi [nfra

Projects Pvt. Lid

VIIl. Transport

)

if)

iii)

iv)

A comprehensive mobility plan, as per MoUD best practices guidelines
(URDPFI), shall be prepared to include motorized, non-motarized, public,
and private netwuorks. Road should be designed with due consideration for
environment, and safety af nsers. The road system can be designerd with
these basic criteria

a. Hierarchy of roads with proper segregation af vehicular and
podestrian traffic. ;

b. Traffic calming measures,
¢ Proper design of entry and exit points.
d TParking norms as per local regulation.

Vehicles hired far bringing construction material to the site should be in
good condition and should have a pollution cheek cortificate and should
conform to applicable air and nolse emission standards be operated only
during nonpeak hours.

A detailed traffic management and traffic decongestion plan shall be
drawn up o ensure that the current level of service of roads within a 5 km
radius of the project is maitained and improved upon after the
mplementation of the project. This plan should be based an cumulative
impact of all development and increased habitation being carried out or
proposed to be carried out by the project or other agencles in this 5 km
radius of the site in different scenarios of space and time and the traffic
management plan shall be duly validated and certified by the State Urban
Development department and the PW.D./ competent authority far road
augmentation and shall also hove their cansent to the implementation of
compeonents of the plan swhich involve the participation of these
departments.

Provide at the main entrances bell gates, which are located at least 12°
inside the boundary of the project to enable smooth flow of tratfic on the
miain road leading to the entrance

IX. Human health issues

i)

All workers working at the construction sile and invelved in loading,
unloading, carrlage of construction material and construction debris or
working in any area with dust pollution shall be provided witl) dust-masgk,

s [V T

1%

All required sanitary and hygienic measures should be fn' plice béfdre: ..

construction phase. Sufficent number of tailets/,eﬁgxﬂff-nmm;;}ﬁu};hﬁ
provided with required mobile toilets, mobile TP/ for ‘Fentiiiction

worklorce l: 3, i'
For indoor air gquality the ventilation provisions as "@\Natioml‘ Builiding
Code of India. LPON e 2 L
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W) Povergency preparediess plan based on the IHazard identification and
Risk  Assessment (MIRA) and Disaster Management Plan shall be
implemented,

¥l Trovislon shall be made for the housing of vonstruction labour within the
e site with all necessary (nfrastructure ame facllities such as fuel for conking,
mabile toilets, mobile STP, safe drinking water, medical health care, creche

ete. The houslng may be in the form of tempomry structures to be removed
alter the vomplethom of the Pruject,

vl Ceewpational health survelllanee of the workers ahall be done an a regular
basia,

vil) A First Ald Roam shall be provided in the project both during eorstruction
and operations of the project.

X. Corporate Environment Responsibility

) The project proponent shall comply with provision contained in OM vide
FNo, 22-65/217-IAJU dated 1% May 201, of the Ministry of
Taviconment, Forest and Climate Change as applicable, rogarding
Carporate Environment Resporsibility and shall execute the action plan
with a tutal cost of mintmum of Re. 12.2 Crores contribute to CM Cares
Fund, as submitted vide letter dated 037972020

i)  The company shall have a well laid down environmenial policy duly
approved by the Doard of Directovs, The environmental policy should
prescribe for standard operating procedures to have proper checks and
balances and to bring into focus any infringements/ deviation/ viclation of
the environmental / forest / wildilfe norms / conditions. The company
shall have defined system af reporting infringements / deviation /
violation of the enviranmental / forest / wildlife norms / conditions and /
ar stakeholders / stake holders. The copy of the board resolution in this
regard shall be submitted (o the MoEF&CC ss a part of slx-manthly repart,

i} A separate Environmental Cell both at the project and company head
quarter level, with qualified personnel shall be set up under the contral of
senlor Tixecutive, who will directly w the head of the organization. The
project proponent enter into an agreement with the prospective buyers/
tenants 1o ensure that they malntain the cell and take care of all
environment concerns during the operation phase of the project. In
addition, sufficlent fees should be levied s0 as W raise a corpus fupd to
malntaln the Environment cell, A.g.’{;}. e oF

el A
lv)  Action plan far implementing EMP and envirorunental, fg't),uilium along,
with responsllillity matrlx of the company shall be prepared angd shali-be
duly approved by competent authority., The yoar wise fuids carmgiisd | for
environmentul protection measures shall be kept in gepicate m:v{nt_aad
not o be diverted lor any other purpose. Yemr Wise progress of
implementation of action plan shall e reported (th the Mipm{i;? ‘
W

¥ ?
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Environment, Forest and Climate Change/ Regional Office along with the

Six Manthly Compliance Report.
XL Miscellaneous

e?) The project proponent shall prominently advertise it ab least in twD local
newspapers of the District or State, of which ane shall be In the vernacular
language within seven days indicating that the project has been accorded
envirenment clearance and the detalls of MoEFCC/SEIAA website where
it is displaved

i)  The coples of the environmental clearance shall be submitted by the project
proponents to the Meads of local bodies, Panchayats and Municipal Bodies
in addition to the relevant offices of the Government who in tum has to
display the same for 30 days from the date of recelpt.

fi))  The Project Propanent shall obtain the construction material such as stones
ard aggregates et. only from the approved guarries and others
construction material shall also be procured from the authorized
agencies/ traders,

iv)  The project propenent shall not use Kharab land if any tor any purpose
and keep available to the general public duly displaying a board as public
property. No structure of any kind he put up in the Kharab land and shall
be afforested and maintained as green belt anly.

v) The Project proponent shall build in infrastructure required for use of
Piped Natural Gas (FNG) such as pipelines and space for installation of
NG distribution equipment for both demestic/ commercial purpose and
DG set and shall ensure that PNG is supplied tor both commercial and for
DG sets instead of ather type of fuels,

vi) The project proponent shall upload the status of compliance of the
stipulated environment clearance conditions, including results of
monitored data on their website and update the same on half-yearly basis.

vi)  The project proponen! shall submit six-monthly reports on the status of the
compliance of the stipulated environmental conditions on the wehsite of
the ministry of Environment, Forest and Climate Change at environment
clearance portal,

covering letter, compliance reports, and environmental monitoring data

has to be in PDF format merged into a single document, The efhal, shouly- -
clearly mentiun the name of project, EC No & date, Pf!rjg'»‘.i{&li Sobtniat .7,.«{“.}
and to be sent to the Regional Otfice of MOEF&CC by éail only At erail ‘ 'a; \
ID rosz bng-mefcc@igoy.in Hard copy of HYCRs ahall ﬂ‘i:l))ﬁu “"C‘i‘f;‘aﬁl\l*f"' o

,‘0
ey [}
2w i

ix)  The project proponent shall submit the envirommentdl stabement fugsach
financlal year in Form-V to the concerned State Pollitinn Control Hoapd as
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prescribed under the Envirenment (Protection) Rules, 1986, as amended
subsequently and put on the website of the company.

x) The project proponent shall inform the Regional Office as well as the
Ministry of Environment, Forest and Climate Change, the date of financial
closure and final approval of the project by the concemned suthorities,
commencing the land development work and start of production operation
by the project

xi)  The project authorities must strictly adbere to the stipulations made by the
State Pollution Control Board and the State Government.

xii) The project pmponentshﬂnhidebynnﬁucmm
recommendations made in the EIA/ EMP report and also that during their
presentation to the Expert Appraisal Committee.

xil) No further expansion or modifications in the plan shall be carried out

without prior Environmental Clearance from the competent authority.

xtv) Concealing factual data or submission of faise/fabricated data may result
in revocation of this environmental clearance and attract action under the
provisions of Environment (Protection) Act, 1986.

xv) The State Level Environment Impact Assessment Authority, Karnataka
may revoke or suspend the dearance, if implementation of any of the
above conditinns is not satisfactory.

avi)  The SEIAA, Karnataka reserves the right to stipulate additional canditions
if found necessery. The Company in a time hound manner shall implement
these conditions.

xvi) The Regional Office of MoEF&CC shall monitor compliance of the
stipulated conditions. The project authorities should extend full
cooperation to the officer (s) of the Regional Office by fumishing the
requisite data / information/ monitoring reports.

xvill) The above conditions shall be enforced, inter-alis under the provisions of
the Water (Prevention & Control of Pollution) Act 1974, the Air
(Prevention & Control of Pollution) Act, 1981, the Environment
(Protection) Act, 1984, Hazerdous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 and the Public Liability Insurance
Act, 191 along with their amendments and Reles and any other orders
passed by the Hen'ble Supreme Court of India / High Courts and any
other Court of Law relating to the subject matter. o2 Tl e

xix)  Any appeal against this EC shall lie with the Naﬁunﬂf&;‘é&n Tribuml“{t
preferred, within a period of 30 days as prescribed ugder Section 6 of the. .
National Green Tribunal Act. 2010, S W AR rh

xx) Copies of six monthly compliance on the ronditmns aof the E&¢ironm ;l-'e:ntal
Clearance shall be submitted to SEIAA, Karnataka.- | g p c

»
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XIL.  Specific Conditions

1) CNG Gen sets in place of DG sets may be put up If feasible.
if)  Only registered labours should be employed.

lif)  20% eco Iriendly materials to be used for construction,

%)  The waste generated during the process of construction should be
disposed in accordance with Construction & Damelition waste handling
rules-2016,

¥]  E-waste generated should be separately collected and disposed off through
authorized recyclers in accordance with the E-waste handling rules.
bfL)fSE‘(_‘C f /{'5"‘-;

S kT R

fﬁ?}/ i'ﬁ'ff i —

ot (Vijayakdmar Gogi)

& N Member Secretary,

et > SEIAA, Karnataka.

-

Copy ta: A S

1. The Secretary, Ministry of Environinent, Torests and Climate Change, Indira
Paryavaran Bhavan, Jor Bagh Road, Aliganj, New Delhi - 110 003,

2 The Commissioner, Bruhat Bengaluru Mahanagara Palike (BBMF), N.R
Square, Bangalore - 560 (02

3. The Membex Secretary, Karnataka State Pollutian Control Board, Bengaluru.

1 The APCCF, Regional Office, Ministry of Environment & Forests (SZ).
Kendriya Sadam, IV Floor, E & F wings, 17 Main Road, Karamangala
11 Black, Bengaluru - 560 034.

5. Guard File.
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To,
The Applicasit
Sal Sravanihl infrs Projicts Pvt Lt Mixed Used Davelopment Project
M. 9B Sravanth infra
Projeots P Lid, S V
Square, Sth Floor, 18-2-283/8
Sir,

Sub: Consent to Establish under the Water (Prevention & Control of Pollution) Act, 1974 & the Alr (Prevention &
Control of Polkution) Act, 1981-reg.,

lu:f I. CF application submitied by the industry/organization on 26/10/2021 at Regional Oflice

2. Inspootion of the project eite by Regional Officer Bangalou  on  24D12022
n
3 .Procoodings of the ECM dumod 0404/2022 _held on 28/03/2022

With referance o the sbove, Karmatakn State Pollution Conirol Board hereby accords Cansent for Establishment for
mew Activity under the Water (Provention & Cantrol of Pollution) Act, 1974 & the Air (Prevention & Control of
Pollution) Act, 981 at the location indicated below subjest to the following tcrms & conditions.

Location;

Name of the Applicant: Sai Sravanthi Infra Projects Pvi Lid Mixed Used Development Project

Address: SY NOS. 23, 22, 21/1, 2112, 2113, 124 & 125, BIDARAHALLI HOBLI,
BANGALORE EAST TALUK, BANGALORE

Industrial Area: Not In A, SEEGEHALLI VILLAGE,

Taluk: BBMP- W- 52, Disirict: Bangalore Urban

Condillons:

L. This coasent for catablishment is valid up o 26/04/2027 [rom the datc of issuc.

2. The applicant shall not undertake expansion/diversification without the prior consent of the Board.

3. The applicant shall obtain nocessary liconse/clearance from other relevant statutory agencics as required under the
law.

4. This conscat is gramted considering the following activitics:

[5r | Product Name _Applied Qty Unit

| 1 amcxed used doveloy . | efflee buskling having 1.0000 Number OF
3755030 sm & resademil sparument with 4967 flats having
307,053 50 SQM both having 2 combined TBUA of 1,44,601.80

SOM

I. WATER CONSUMPTION:

I. The source of water shall be from Othar and total water consumption shall be as below.
Parficulars Water consumption(KLD)
Domestic Parposc 1435.0

[Pago-1  o_outwardno50249-28/04/2022
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IL. WATER POLLUTION CONTROL,:

1. The discharge from the premises of the applicant shall pass through the terminal manhole/manholes where from the
Board shall be free (o collect samples in secordance with the provisions of the Act or Rules made there under.

2.The applicant shall treat the domestic wastewater from the fact i the
L ory in scptic tank with soak piL No overflow from
soak pigis allowed. The septic tank and soak pit shall be designed as per IS 2470 Pan - | mdlrm- 11

3. The applicant shall treat the domestic wastewater in the Scwagce Treatment Plant (STP) as per the

proposal
submitted.lt shall meet the standards specified in Annexure-| & shall be used on land for gardening/greenbelt within the
factory promises.

4. The quantity of domestic waste water and tmde efMucnt generated from the proposcd industry shall not exceed the
permitted quantity as indicated below . &

-Discharge of effluents under the Water Act:

Sk No, Description Permitted Quantity of Mode/Place of disposal
discharge In KLD

| Domastic Purpose 1216.000 Sewago efiluent ehall be
discharpe into STP of
capacity 1300 KLD
(Residential 1200 KLD &
Commerdcial 100 KLD),
treated to standards
stipulated at all times and
used for secondary urban
purposes wilhin the premisas
with Zero Liquid discharge
outside.

5. Tho applicant shall treat the trade cMuent in proposed ETP which consists of the following:

STP & ETP details

SINo ETP/STP ETP Code Category Name Capaclty (Mcter Units Remarks
NO Cublc)
1 STP2 BS- Bar Screen 020 1
2 STP1 BS- Bar Screen 0.20 1
3 STP1 DEC P-Decanter 5233 1
4 STP2 DEC P-Decanter 360.00 1
5 ST EQU P-Equalization Tank 40.00 1
6 STP2 EQU P-Equalization Tank 400.00 1
7 STP1 AER S-AERATION TANK 110.25 1
8 STP2 AER S-AERATION TANK 476.00 1
9 STP2 SHT S-SLUDGE HOLDING 60.00 1
TANK
10 STP1 SHT S-SLUDGE HOLDING 6.00 1
TANK
11 STPM CFL T-CARBON FILTER 6.00 1
12 STP2 CFL T-CARBON FILTER 37.50 2
13 STP2 SFL T-SAND FILTER 37.50 2
14 STP1 SFL T-SAND FILTER 6.00 1

6. Tho applicant shall ensure that the ETP will treat the effluent to the stipulated standards as indicated in Annexure-|

7. The applicant shall not discharge any cfTlucnt outside the industry premiscs.

8. The applicant shall provide scparntc flow meter for inflow & outflow of efMlucnts through ETP and
cncrgy meter and shall maintain a logboak for hourly record of meter reading for the verification of inspecting

officcrs : &
9. The applicant shall discharge the cfMuents only (o the place mentioned in the Consent order.

Poge-2  e_oulwardno50249-29/04/2022 Printed from XGN
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S. The np'il]canl shall immediately report in the Board of any accident or unforescen act or ovent resulting in

release of discharge of efflucnts or emissions or solid wasics cic, in excess of the standards stipulated. And the industry
shall immediaiely tnko appropriste corrective and preventive actians under intimation to the Board.

6. The Board reserves thie right 1o rovicw, impose additional condition of conditions, reveke, change or alter the terms and
conditions.

7. Thi®CFE does not give any right 1o the Party/Project Authority/Industry to forcgo any other lcgal requircment, that is ¢ >
for sctting/operation of the plant.

8. The applicant shall furnish pointwise complisnce to the conditions given under this consent for cstablisiument shong wih the
application for Consent 1o operate.

9. The applicant is liblc to reinstate or restore, dsmaged or destroyod clemesss of
applicanVoccupicr as the case may be shall bo liable to pay the entire cost of
amount equal to the cost cstimated by Competent Agency ar Committee,

10. The applicant shall cormply with all the Conditions und guidclinen tisucd from time w time.

1. The applicant must ercate structure/facility for min water harvesting and ground watcr recharge.

12. The applicant shall develop extensive green belt within the periphery of the plant.

13. This conscnt is issued without prejudice to Court Cases pending in any Hon'ble Court

Please noto that this is only consent for establishment issued 1o you o proceed with the formalities for cstablishment
ofthe industry and docs ot give any right to proceed with trial/regular production. For this purpose, separate

consents of the Board for discharge of liquid effluent and the emissions to the air shall have to be obtained by rcmitting

prescribed consent fee. The application for consent has 1o be made 45 days in advance of commissioning for Lrial
production of the plant,

The roccipt of this letier may please be acknowledged.

Consent Fee paid *Rs. 375000

Note:
The Conditions L1(2),(6), LTI(2), IV(1), V(1)

mentioned in the schedule are not applicable.

COPY TO:

1. The Environmental Officer, KSPCB, Regional Office, lBhaengall':bra Mahadevapura for information and 1o inspect

mndustry during your nex! visit (o the area.

2. Master copy (Dispaich),
3. OfTice copy.
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1L AIR POLLUTION CONTROL:

1. The Source of emission, Stack helght & Air Pollution Control (APC) measures shall be ax specified in
ANNEXURE-JI

2. The applicamt shall provide port holes for sampling of entission, access platforms for carrylng out stack
sampling, electrical points and all other necessury arrngements including ladder as indicated in Annexure-11.

®
3. The applicant shall upgrade/modify/replnca the control equipment with prior permission of the Doard.

IV. NOISE POLLUTION CONTROL:
‘e applicant shall ensuro that the ambient noise lovels within i(s premises during construction and duting operational
Lo‘:'l:.null nut oxceed werd Arca/Zone os per Noise Pollution (IRegulstion and Control) Rules, 2000 as mentioned
9) InIndustrial Arca 75 dB(A) Loq during day timo and 70 dB(A) Log during niglt time.
b) In Commercial Arca 65 dB(A) Leg during day time and 55 dB(A) Leq during night fime.
<) In Rosidential Area 55 dB(A) Loq during day timo nnd 43 dI3(A) Leg during night time.
d) In Silenco Zone 50 dB(A) Leq during day time and 40 dB(A) Leq during night time.
Note: - ¢ Day time shall mean 6 am to 10 pm and Night timo shall mican 10 pm to 6 am.

¢ dB(A) Leq denotes the time weighted averago of the level of sound in decibéls on scale A which is
relatablo to human learing,

* A “desibel” is a unit in which naisc is measured,

* “A%indB(A) Leq, denotes the frequency woighting in the measurement of noisc and corresponds Lo
[requency response characteristics of the human ear.

¢ Leq: Itis an cocrgy mean of the noisc lovel over n specificd period.
V. SOLID WASTE (OTHER THAN HAZARDOUS WASTE) DISPOSAL:
I. The applicant shall collect, treat and disposo off ol solid wasto gencrted from the process other than wastes covered
under the Hazardous and other Wastes (Management & Transboundry Movement) Rulcs 2016, in such manner so as
nol to causc cnvironmental pollution,

2. The details of solid wastc gencrated from the proposed plant and modo of disposal shall be as below.,

Sr Solid Waste Name/Type Qty-Unit Made of
Disposal
1__|Ompanic Solid Waste 94.0800 - M.T OTH
2 |Inorganic Solid waste (7.3200- M.T OT11
VI. HAZARDOUS AND OTHER WASTES (MANAGEMENT & TRANSBOUNDRY MOVEMENT)
RULES 2016:

1. The applicat shall npply and obtain nuthorization under Hozardous and Other Wastes (Manogement &
Transboundry Mevement) Rules 2016, and comply with the provisions of the said Rules,

VIl. GENERAL:

I, The applicant shall transport and store the raw materials in o manner 50 as not 10 cause any damage to environment,
lifc and property. The applicant shall be salely responsible for uny damages to environment, )

2. The applicant shall not commission the proposcd plant for irial or regular production unless nccessary Water & air
pollution cantrol cquipments arc installed as specificd in the Consent Order.

3. The applicant shall cnsurc that the treatment plant and control equipments ure completed and commissioned
simultancously along with construction of the fuctory and erection of muchinerics,

4. The applicant shall not change or altcr (a) raw materinls or manufacturing process, (b) change the roducts
mix (¢) the quality, quantity or rate of discharge/emissions and (d) install/replace/alier lhem\?-tur mP air pnIlu(l,irc:xmd“‘:l
cantrol equipments without the prior spproval of the Board.

———
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L. Location of Partholes and approach platfom:

Portholes shall bo providad tor all chimneys, stacks s other sources of cmisson, Theso shnll serve as the
sampling points. The sampling polat should be located et o disence aqual to sticast elght times the stack or
duct daameters downstresm and two dingieters upstresn from sourca of low distucbance such as o Bend,
Expansion, Constriction Valve, Fitting or Visiblc Flame or rectengular stacks, the equivalent diameler can bo
calculsied from the followiag equstion.

2 (Langth X Width)
(Length + Width)

LEquivalest Digmeter =

2. The diamcter of the sampling port should not be less than 100cm dia™. A mangements should bo made so that
the parthelo is closed firmly during the non sampliag poriod.

3. Aneasily accessible platform to accommodste 3 to 4 parsons to convenicatly monitor the stack emission
trom the portholes shall be provided. Armrengements for an Electric Outlet Point of 230 V 15 A with suitahle
switch control and 3 Pin Po:nt shall bo provided at the Parthele location,

4 The ladder shall be provided with adequate  sefely feateres 5o as t approach the monitoring location with
cuse.

FOR AND ON BEHALF OF KARNATAKA
POLLUTION CONTROLBOARD
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IN THE HIGH COURT OF KARNATAKA AT BANGALORE

/
DATED THIS THE 10™ DAY OF FEBRUARY, 2012

BEFORE
THE HON'BLE I\@JUSTICE B.S.PATIL

W.P.No.44277 /2011 (LB-BMP)
C/w
W.P.No.29108/2011 & 29318-27/2011 (LB-BMP)

BETWEEN:

Sobha Developers Limited,

a Company incorporated under
the Companies Act. 1956.
having its registered office at
[£-106, Sunrise Chambers

22, Ulsoor Road,

Bangalore - 560 042,
Represented by its

Authorised Signatory,

Mr. Vijaykumar G.Bagoji ... PETITIONER
(COMMON)

(By Sri K.G.Raghavan, Sr. Counsel for
Sri Suraj Govinda Raj, Adv., for
M/s. Anup S.Shah Law Firm, Advs.)

AND:

I Bruhat Bangalore Malianagara Falike
Hudson Cirele, N R Road
Bandalore !{r-;\-—: o tard |

Commisstoner

’ Assistant Executive Enginecr

Bruhat Bangalore Mahanagara Palike,
Peenya Industrial Centre. Sub-Division
H.M.T Layout, Bangalore - 560 073

I riss Certifted CUpy witlains _').:!. . Pag
And Copying charges of 7 __E_%
Received
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3. Bangalore Development Authority,
T.Chowdaiah Road, Kumara Park West,
Bangalore, Represented by its

Commiissioner. .+« RESPONDENTS

(COMMON)
(By Sri LG.Gachchinamath, Ady. for R-1 & R-2;

Sri MB.Pmbhakar. Adv, for R-3)

\\Y P.No.44277/2011 s flled under Articles 226 & 227 of

the Constitution of India, praying to quash the endorsement
dated 19.11.2011 vide Annexure-A

W.P.N0.29108/2011 & W.P.No.29318-27/2011 is filed
under Articles 226 & 227 ol the Constitution of India. praying
to direct restraining the respondents, their agents or any one
claiming through or under the respondents from in any manuer
trespassing on the schedule property belonging to the petitioner
and/or in any manner demolishing or altempting to demolish

the construction or any ol its peripheral compound wall or

other structures erec(ed by the petitioner on the schedule
property.

These petitions having been and heard and reserved for

orders on 0] 02,2012, coming on for ‘Pronouncemeny of Order’,
this day. the Court made the following:

ORDER

Since the questions raised and the paries in these wrig

petitions are common, they are clubbed todether. heard apg

disposed of by this common order

2 Petitloner is 4 constiuction tompany incorporated unde;

the provisions of the Companies Act. 1956. In this wiil petition,

It s aggrieved by the refusal by respondents | g 2 to grant

ay the clectrica) undergronn




cable for the residential project known as Sobha Ruby and
Sobha Platinum constructed in Sy.No.5/3, 18/] fo 18/6. 23.
68,69/2 and 70, situated al 8 Mile, Nagasandra Village.

Yeshwantpura Hobli, Bangalore North Taluk.

3. The lands in question were purchased by the petitioner
under a Sale Deed dated 23.3.2005 In auction proceedings
Initiated by the Court recejver as per the order passed by the
Debts Recovery Tribunal-I, Mumbai in O.A.N0.264/2001. After
the purchase, petitioner claims to have got the property
converted o residential use for the purpose of construction of
residential apartments. The petitioner applied for all necessary

clearances, approval and sanctions from various statutory

authorities for the purpose of putting up construction. The
Surveyor attached to the office of the Special Land Acquisition
Officer, Bangalore Development Authority. conducted 1 survey

and submitted a survev sketch on 3 3 2006 as per Annexure-C.

4. IU1s the case of the pedtioner that the said survey sketch

was prepared on ‘as is where 1s” and ‘as is what is’ basis [t j<

relevant to notice here that before the petitioner purchased the

/—OF\ property and got it converied for residential use. there wepe
T
-

lustrial sheds and |

actory building belonging to Deepak




Insulated Cables Corporation Ltd., which came 1o be sold In

public auction pursuant ro the arder passed by the Debts

Recovery  Tribunal The petitioner approached the then

Bangalore Development Authority with the development and
building plan and after the same were approved, petitioner
undertook demolition of {he factory and commenced the
construction of residential bullding complex. Necessary

commencement certificate came to be issued by the Bangalore

Development Authority.

5 It is the [urther case of the pelitoner that they have
relinquished their rights in a portion of the alorementione
properties for undertaking development as required under the
Karnataka Town and Country Planning Act.. According to the
petitioner. they have relinghished an area measuring 11,623.52
Sq. mirs. for park and open spaces, an area measuring
7.749.01 sq. murs. for civic amenities and an area measuring
2.606.751 sq.mtrs. for road widening in favour of the Bangalore
Development  Authority. vide relinquishment  deed  dated
1.12.2006. The Bangalore Development Authority issued work
order dated 26.2.2007 and plan sanction order dated 23 3 2007

authorizing (he peutoner (o construct the group housing




project on the alorementioned properties. A copy of the work
order and the plan sanction order are produced at Annexure-F.
It is also urged hy the petitioner that after the revised Master
Plan, 2015, came Into force, based on the application made by
the petitioner to the Bangalore Development Authority, the
modified work order daled 26.3.2010 and modified plan
sanction order dated 23.4.2010 authorizing the petitioner to
construct the group housing project in terms of the modified

plan came to be issued. A copy of the same is also enclosed to

the writ petition at Annexure-G.

6. Petitioner has filed W.P.No.29108 & 29318-327/2011
alleging interference with the possession by the respondents
herein on the ground that the petitioner had put up
construction on a Nala and a pathway as depicted in the village
map, The petitioner has since put up construction of
multistoried apariment building and 1t is urged by the
petitioner that the built up area comes to around 19 |

:J]\hb S0

It on the property in question and the construction has beeq

put up strictly in terms ol the modified plan sanctioned.

7 It is the case of the petitioner that out of the 1200

Qrtment‘s’ the petitioner has already sold more than 934

33




apartments to varlous purchasers.  Aceording to the petitioner,

- terms ol the modified plan sanctioned, theve are i all 6
blocks o be construeted. oul of which block No. 1 & 5 have

alrcady been constructed for which occupancy certilicate has

been issued by the Bangalore Development  Authority  on

26520011, In furtherance of the same, sale deeds have been

executed in favour of thicd parties and the said parties are

stated Lo be in occupation of their respective apartments.  The

construction in respect of other blocks as urged In the writ

petition has been undey progress at varying stages, in that,

while some ol them are completed. some are nearly completed

and the others are al an advanced stage of construetion In

tact the petitioner has produced along with a mema during the

course ol arguments, one more occupancy certillcate issued by

the Bangalore Development Authority on 12,1 20192 lor the

constructed resldental block Na g with 164 dwelling anls

The petitioner applied on 20.8.2011 (0 (he 2" respondent
requesting permission for road ¢ ULUNY S0 as (o lay he eled trical
underground cable for (s project from (he Nelagadaranahagl
KPTCL Sub-Station, There was no

response.  Anothey

application was submitted on 9.11.2071)

requesting (he 1=



respondent to act upon the application at the earliest pointing
out the difficulties faced by the occupants ol the premises in
the residential project. These (wo representations are produced
at Annexures-R & S, respeetivelys By an endorsement dated
19.11.2011. the 1+t respondent has rejected the request made
for permission (o lay the electrical underground cable on the
ground that certain illegalities have been resorted to by the
petitioner In diverting the natural course of a Nala and the
pathway running in the property in question. It is also stated
that the petitioner had approached this Court in W.P.No 29108
& 29318-327/2011] against the BBMP and Bangalore
Development Authority wherein an interim order is obtained
against the Corporation in connection with the property in
question and therefore, no permission could be granted. 1t is
also stated in the endorsement that the subject is seized by the
Public. Works Standing Committee of the Corporation for
consideration and decision.  Thus, (he stand taken by the
respondent Corporation as per the impugned endorsement |s
that, as the petitioner had committed legality as siated above
and the cases were pending, no permission could be granted [or
road cutting. In  this  background, aggrieved by {he

dorsement Issued refusing permission for roaq cutung and




3b

seeking a direction to the 1 respondent to grant permission for

road cutting, the present writ petition is filed,

9. It is conlended by Mr. K.G.Raghavan, learned Senior
Counsel appearing for the petitioner that the entire action of the
I respondent is wholly illegal and arbitrary and is violative of
Articles 14, 19 & 21 of the Constitution. His contention Is that
the petitioner having obtained (he sanctioned plan from the
Town Planning Authoirty viz., the Bangalore Development
Authority and the said plan having been granted strictly in
conformity with the comprehensive development plan and as
also the revised master plan and zonal regulations, followed by

the construction already put up by the petitioner culminating in

the grant of occupancy certificate by the BDA, it was absolutely
impermissible for the 1t respondent to subject the petitioner to

such harassment by intentionally refusing to issue the road

tutung permission on baseless and unienable grounds.

10 1t is his further contention that the peutioner has not

violated any of the condifions imposed and has in fact

relinquished in favour of the BDA vast extent of vacant land for

the purpose of earmarking the same as park, open space and

.5\ for road. It js urged that sale deeds have been executed in




lavour of various third parties by the petitioner in respecl of

most ol the apartments and as such third party rights have
been created in respect of the persons who have purchased the
various apartments by raising loans from banks and financial
institutions and refusal to grant permission for road cutting has
been causing irreparable injury to the petitioner and the

residents who have occupled premises.

I1.  He has invited the attention of the Court to Section 505 of
the Karnataka Municipal Corporations Act, to contend that the
Corporation is bound to act in conformity with the Town and
Counury Planning Acl. meaning thereby the master plan and
the zonal regulations and the revised master plan prepared are
binding on all the authorities including the respondent-
Corporation and it is not open for the 15 respondent to confend
by relving on a village map that there existed a Nala or a
pathway. when in lact no such Nala or pathway has been
shown to have been in existence at the place with such width in
the revised master plan. It is his contention that suitable and
adequate arrangement for roads, storm water drains, culvers

have beenn made in the revised Master Plan.

LY,




P2 10 s arged by e that there n nn power or Jurtsdiction
vested with the 1Y yespondent 1o enforce the village map
noring the revised Master Man and the ronds, streets and
other things provided for i the revised Master Plan in the
locality. 1n ather words, according to him, the BBMP had falled
o estahlish that the land was covered by a Nala and pathway
belonging to Government by producing any valid documents in

any proceedings valldly institated belore any Court ol law,

I3 S KG Raghavan, lemed Senior Counsel has taken me
through the provisions contained under the Karnalaka Town

and Country Planning Act, particularly Sections 12, 14, 26 and

76, To support his contention that when there 1s a Master Plan
prepared by the  Planning Authorlty, the same gets
superimposed over any village map that might have been in
extstence prior (o the aren betng Included in the Comprehensive
Development Plan and the Master Plan prepared and revised
He has furthes contended, by referving 1o Section 61-A of the
Rarnataka Municipal Carporations Act, that there |s no powen
vested in e Standing Conmmuitiec (o sit i judgment over the
Plan sanctioned by the Planning Mathorlty as all works i

Private land are being regulated by the planning authority. The




i1

impugned endorsement issued stating that the Standing
Committee is seized of the matter has been attacked as exfacie
dlegal. His contention is that once the Planning Authority
sanctions the building plan and permits the construction in
terms of the Master Plan prepared and strictly in conformity
with the rules and regulations framed. it will not be open for the
Corporation at the fag end when the entire construction is
almost completed. to deny road cutting permission on the
ground that the construction put up was on a pathway or a
Nala as depicted in a village map He urges tha! principles of
promissory esioppel applies Reliance is placed on the
judgment of the Apex Court in this regard in the case of STATE
OF PUNJAB VS NESTLE INDIA LTD. AND ANOTHER - (2004)6 SCC
465 He has also relied on the judgment of the Division Bench
in the case of H.V.VILJAYARAGHAVAN AND OTHERS VS MAI ATHI
DAS & OTHERS - 2009(4) KCCR 2313 ™ rontend thar once
Master Plan is prepared and finalized. anv change in the san

an only b2 as per dection 14A as interpreted bv the Supren

i1t S.N.CHANDRASHEKAR AND ANOTHER VS STATE OF

KARNATAKA AND OTHERS - (2006)3 SCC 208

39
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14 He has Turnished the list of dates and events starting
Irom the date on which the application was submitted to the
Town Planning Member, Bangalore Development Authority on
1.2.2006 ranging over various stages through which the entire
process of obtaining the sanction plan, commencement.
construction and other activities have gone on. He therefore
contends that the respondents are estopped from alleging that
the petitioners deviated the natural course of storm water drain

from the Centre of their property to the western most periphery.

15 Respondent-BBMP has filed statement of objections. It is
contended by him that apart from diverting the Nala and the
natural course ol the stream which was running across the
schedule property from North to South, the petitioners have
brought down the size ol the passage of the water course
thereby increasing the scope lor unexpected floods  He has
lurther relerred to the stand tiken by the BBMP that the joint
srves was conducted as requiested by the peti
and that the petitioner ad o
volaung te bullding bye taws and the provisions of the Town

and Country Planning Act.  The map issued by the revenue
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authorities Is referred to substantiate that there was a kachcha

road and the Nala in existence in the land In question.

16. The Bangalore Development Authority has not filed any
statement of objections. However, learned Counsel representing
the Bangalore Development Authority Mr. M.B.Prabhakar has
sought to justify the action of the BBMP. He has [urther
contended that though Annexure-C- sketch and map depicting
the kharab portion in the land in question, its topography is
prepared by the surveyor attached to the Land Acquisition office
ol the Bangalore Development Authority, the sald sketch does
not seem to reflect the true state of affairs. He has placed
reliance on the decision of the Apex Court in the case of

M.C.MEHTA VS KAMAL NATH AND ORS (1997) 1 SCC 388.

17. Counsel for the respondent-BBMP contends that he
petiioners have not only disturbed and shifted the natural
course of the stream which was running across the schedule
property from North lo South passing across National Highway
No.4, but have also brought down the size of vent way ol the

water course thereby increasing the scope of unexpected floods

According

/f"
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to him, petitioner has closed the natural Nala that was running
across the center of the schedule property In contravention of
all the rules and regulatlons. 1t Is also urged by them that
BBMP had Issued a show cause notice to the petitioners calling
upon them (o show cause why the bullding license should not
be cancelled. Petitioner had replied requesting the BBMP to
conduct joint survey and the BBMP obliged and conducted the

survey.

18. As the pélllioners had contended that the survey had
been conducted by the BBMP behind their back. this Court
directed a fresh survey to be conducted by the Surveyor In the
presence ol the petitioner and the representatives of the
Corporation. Accordingly. a [resh survey is conducted and a
repart is liled before this Court. On the basis ol the said report.
Mr. Gachchinmath, learned Counsel lor the respondent
Corporation submits that even as per the said survev. it was
ipparent that the petitioner had deviated the natural tlow

ANala and alen the s Rty that e Frirmniy - -1 | 1

B s e



19, Upon hearing the learned Counsel for the parties and on
vareful perusal of the materials on record, the only question
that requires to be examined in the instant case is,

“whether the respondent Corporation is justified in
denying the road cutting permisston o the petitioner to lay
underground cable to the residential apariments
constructed by them in the lands (n question?”

20.  Petitioner has produced along with the rejoinder filed on
22.11.2011. a Revised Master Plan 2015, and the proposed
fand use map in respect of the area in question. The drain
passing in the lands in question is indicated with two parallel
green lines under the category Hvdrography. The area
earmarked in purple colour is shown as industrial area.
whereas the area shown in yellow colour is the residential area.

It 1s not n dispute that the petitioner has got the area that was

aatrial

Y el r re . I =1 el £ - nt t
DSUSUTL PUIPORL .‘al‘..‘xb&u kG :-;\\L-\i& ikeld

By ) = 1 ‘b ¢ . n ¢ )
SSC. I IS dlse Lol i dispuate al as per {he Master Plan.

B2 o g

land use from industrial 10 residential purpose  Admittedly,

there is no other drain. nala or pathway in the Master Plan 1o

OY‘T OF ICq emonstrate that the petitioner had deviated the same for the -
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purpose ol putling up construction. It Is also evident from
Anuexure-C - survey sketch prepared by the BDA on
03.03.2006 that no Nala or pathway as clalmed by the
respondent-Corporation has been shown (o be running in the
lands in questlon as is sgught to be projected In the survey
sketch prepared by the Surveyor based on the village map.
Annexure-C - Sketch prepared by the BDA Is prior to the date

on which the petitioner was granted license.

21 As rightly contended by the Counsel for the petitoner,
once the Master Plan is prepared indicating the existence of
roads, drains, sireets, etc., and particularly (he Planning
Authorily at an undisputed point of time had prepared a sketch
of the lands wherein no such passage of Nala in the middle of
the property or the existence of pathway therein was shown. it
is not open for the Corporation at such a belated slage (o raise
an objection solely based on the village map to contend that the
existing Nala was deviated by the petitioner. It is to be noticed
that the draft of the Master Plan would be published and sent

to the Government enclosing the report of the survey conducted

and alter taking into consideration all the relevant aspects, the




approval and the same is approved. The BBMP. at no stage had
raised any objection nor is there anything to show that anybody
had raised any objection to the contents of the revised Master
Plan when the objections were called for-. The Revised Master
Plan 2015 has come Into effect on 25.06.2007. The Master Plan
contains showing of lands, street pattern, areas reserved for
parks. playgrounds and other civic amenitles or for public
purpose as also areas of special control and development. In
such circumstances, the objection ralsed by the Corporation at
the stage of grant of underground cable connection to the '
occupants of the premises Is wholly unjustified. Section 505 of

the Karnataka Municipal Corporations Act, 1976, makes it clear

that exercise of powers by the Corporation shall be in
conformity with the provisions of the Karnataka Town and
Country Planning Act, 1961, with regard (o any matter relating
to land use or development as defined in the explanation tn

Section 14.

22 Section 76M of the Karnataka Town & Country Planning

Act, 1961, gives primacy (o all the provisions of the Act over any

other provisions of any other law It Is not the case of the




in the Master Plan or the building plan sanctioped and when
there Is no grievance made regarding the violations of any set
backs or permissible vacant areas to be set part, It Is nat
understandable how (he Corporation can, by referring lo a
village map deny permission for road cutting after the petitioner
put up construction by investing huge amount of money. The
plan is sanctioned on 23.03.2007. The commencement
certificate and work order has been issued by the BDA followed
by the work order. In such event, how the Corporation can
come (o the conclusion that the original path or stream/nala
has been deviated and its width is reduced by 10 feet before

deviating its route is not clear.

23 As rightly urged by the learned Counsel for the petitioner,
Section 61-A(1) deals with the power of the Standing
Committee. It is not demonstrated how the Corporation can
defer or deny the permission sought for road cutting stating
that the matter is seized by the Standing Committee. Not hing

is pointed owt regarding the powers and functions of the

Standing Commitiee (o go into this aspect of the matter,

particularly when the complaint is not with regard to the

violation of the building plan or deviation from (he usagdes
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menuoned in the revised masier plan.  The Corporation
undoubtedly has to ensure that the existing Nalas and the
drains have to be kept intact and no encroachment is made by
any private parties on the same. They have every right to
prevent the obstruction to be caused for free flow of water in the
Nala/drain. The existence of the drain in the instant case is
also evident from the master plan. The survey sketch now
prepared now prepared also discloses that the nala is in
existence and the same is constructed on the sites by the
petitioner as it passes by the side of the pelitioner’'s
constructon. If the width of the nala is reduced only at the
place where the nala passes through the properties of the
petitioner and if the Corporation on expert's opinion finds that
the reduced passage would cause flooding in the area in and
around, then the besit course is io find a solution to the
problem by engaging the petitioner and owners of the area over
which the nala passes for widening the nala in the interest of
their own safetv and secunty. The Corporation can also resori

1o other legal measures in this ctonnection. But that does ng;

enable the Corporauon o block the entire project that is either
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completion in respect of several others from being occupied or

enjoyed. Such an artion is totally arbitrary and unreasonable

24 The reasons assigned In the impugned endorsement (o
deny the permission for road cutting are legally untenable.
Interim order passed in the connected writ petition cannot be a
ground (o deny the said permission as the interim order passed
Is restraining the respondents from {n any manner interfering:
with the peacelul Poss&sion and enjoyment of the schedule
property owned by’ the petitioner. The connected pelilions are
filed seeking a direction restraining the respondents from in any
manner trespassing on the schedule property belonging to the
petitioner and/or in any manner demolishing or attempting fo
demolish the construction or any of its peripheral compound
wall or other structures erected by the petitioner on the
schedule property. Now the said writ petitien does not survive

for consideration in view of the order passed in this case setting

aside the impugned endorsement

25 For all the aforementioned reasons, W.P.No.44277 /2011
is allowed. The impuguned endorsement is set aside. The

Corporation is directed to give permission Lo the petitioner lor
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IN THE COURT OFJHJ&WMJ fi@.n UADurd)

04 No. of 204/ 3
Plaintifi/s Petitioner/s Appellant/s Defendant/s Respondent/s
Complainant/s Decree Holder/s Vs Accused / Judgement Debtor
e ‘Dj Conrsrr pusp F
-
I/'We Qa_p AMJL @ =8 =)
Nos. ? /0 in the above mater hereby appoint and retain

Sri/smt. Glohudss X K L. & G auma P

to appear, act and plead for me/us in the above matter and to conduct/prosecute and defend the same in
all interlocutory or miscellaneous proceeding connected with the same or with any decree or orders
passed therein appeals and or other proceedings arising there from and also in proceedings for review of
judgement and for leave lo appeal to Supreme Court and to obtain retum of any documents filed therein or
receive any money which may be payable to me/us.

2. 1/We hereby authorise him/her them on my / our behalf to enter into a compromise in the above
matter, to execute any decree/order therein to appeal from any decree / order/ therein and to appeal, to
actlo plead in such appeal if any, preferred by any other party from any decree / order therein.

I/We further agree that, if I/We fail to pay the fees agreed upon or to give due instructions at all

stages, he/shefthey is / are at liberty to retire from the case and recover all amounts due to him/her/them
and retain all my/ our monies till such dues are paid.

Executed by me/us this the........2. 5%.......day ofj_..‘l.’.z.azggat@aqﬁa,%«w

ST | oy
- _“) e = L
e 3 ﬁ ke S ‘:j’ \

N

Signature/s

ExecutanV/s is/are personally known to me/us and he/she/has they have signed before me/us

Satisfied as to identity of Executant's Signature/s.
(Where the executant/s is / are illiterate, blind or unaquainted with the language of Vakalath)

Certified, that the contents were explained to the executant/s in my presence
in__ /2= = language, known to him/her them who appear/s who have perfectly

to understoodthe same and has/have signed in the presence.

Accept

...g&?oll N06?'4q ..../ 27 Address for Service :

............

Signature..../ B

Signature.....%*i!{?’.;ﬁ ...................... Roll No. AR [ 121 | 19 }/L ¢ af/f[afﬂf Z
Advocate/s for ve 4s MLZ oén(
@},} ,\_.p/u Lo M/?m/,{nd‘“ V

Place : @f/’t M( Sd0rs

Date: / Plafzoze, PA 5/ el

Forms can he had at - The' Bengaluru Advocates’ Co-Op. Soclety Lid., Bengaluru-2. Ph.: 0B0-22217361
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